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Hon'ble e, NV, Krishhnan.
e have heard the learned counsei for  Lhe
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applicanis/respondent a1 lways. mf-- 302795

. has Leen  filed for condonation of dely. Mh-303/95
. iz viled Yor  extending the time to implement  the

Judcenent.  In the view thiat we are taling, tho w.4.

foir condonat Tav 1s allowed.

Z. One  set of grounds urged to show  ihat

there are  errore of- 1aw apparent on the Tace of the
order sought  to be reviewed is Lhat we committed an
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that an ad hoc  appeinces  not spunsored by the
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ck door  and  was not eligible or gqualtied has o

The mere fact that such an
irregular  appointee has rendersd some service does
not confer any right for regulariszation. The other

set of grounds is that records are available to show

-

thot the applicant was not fit for regularization.

3. In so far ss the Jjudgements of the

thiz basis. Secondly, we have rendered our decision
on tie Facts of the case brought to our notice and
those judgements have no application.

i, In so far as records are concerned, we

\
notice from  para 10 of | our order that  the
respondents were directed to produce various records

to prove their contention and despite having been

given sufficient time these records  were ok

produced and, therefore. adverse inferences were

drawn in  respect of these matters. It s in  this

circumstance that the relief was aranted to  th
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applicants.

5. We Tind that there is no error apparant

on Lne Yace of the judgcment and accordingly  RUA.
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6. MA-303/95 35 also dismissed.
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